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Court J1Ulps 

,8074. SHRI RAJESH KUMAR 
SINGH: 

SHRI B. D. SINGH: 

.SHRI RAM VILAS PASWAN: 

Will the Minister of LA \V, JUSTICE 
.::AND COMPANY AFFAIRS be pleas-
'~  to state: 

(a) whether the attention of Gov-
'ernment has been drawn to an article 
appearing in the Indian Express dated 
'the. 23rd M:::.·ch, 1981 regarding the 
'system of appointing Additional High 
·-C\)urt Judges in the country; and 

(c) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
"THE MINISTRY OF DETtENCE 
(SHRI SHIVRAJ v. PATIL): (a) 

Yes, Sir. 

(b) Appointment of Additional 
.Judges of High Courts, including 
further appointments filr specified 
--periods, are made after consultation 
'with the concerned \!onstituti.mal 
:authorities and in accordance with the 
Televant provisions of the. Constitu-
tion. 
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Al1eced violattoa of compa,alea Act b,. 
MIs. JaaaJdraaa Mills Ltd, Madras 

8076. SHRI K. LAKKAPPA: 
SHRI H. N. GOWDA: 

Will the Minister Of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is true that Mis. 
Janakiram Mills Limited, rtradras, is 
violating Section 293 (1) (a) of the 
Com.panies Act; and 

(b) if so, the action contemplated i)y 
Government against this Company and 
if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The transac-
tions relatable to the alleged violation 
of SectiOrn 29:J (1) (a) and (d) of the 
Companies Act have not been specified 
in the question. Presumably, the a e~

ed violation in respect of Section 293(1) 
(a) relates to Sales of Fixed Assets by 
the company. In th:'s regard; it may 
be stated that the ba a c~ sheets for 
the last five years filed by the compsmy 
disclose the following sales of fixed 
assets: 

Year ended 31-3-75 Rs 1·74 lacs 

Year en ~  31-3-'16 RI. o' sBlacs 

Year ended 31-3-" Rs. 0'04 lacs 

Year ended 31-3-,8 Rs. 0·09 lacs 

Year en ~  31-3-79 Rs. 2'40 lacs 

As ~ ar  Section 293(1)(d), the 
balance sheets of the company for the 
years ended 31 .. 3-1978 and 1979 dis-
close that the company had obtained 
loans aggregating to Rs. 79.76 lacs and 
Rs. 89.77 lacs, respectively against the 
total of its paid up capital and reserves 
01 Rs. 2695 lacs and Rs. 47.17 lacs. 
respectively. 

~) The matter ot compliance or 
otherwlse of the require:nents of Sec· 
tian ~)3 ) a) and 293(1) (d) of the 
Compai)jes Act, 1956 in respect of the 
aforesaid two issues is under examina· 
tion. Actioi1 as may be warranted will 
be taken according to the provisions 
of law. 




